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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 3rd October, 2012

8.0. 2356(E).— In exercise of the powers copferred by sub-section (3) of section 108 of
the Motor Vehicles Act, 1888 (590f 1988) and in supersession of the Central Motor Vehicles
(Accreditation of Bus Body Builders) Order, 2007, except as respects things done or omitted
to be done before such supersession, the Central Government hereby makes the following
Order to specify such norms and proce=s in respect of the accrediation of Bus Body
Builders, namely:- : i

1. (1) This Order may be calied the Central Motor Vehicles (Accreditation of Bus Body
Builders) Order, 2012.

(2) It shall come into force on the 31* day of December, 2012,
2. Definitions. - In this order, unless the context otherwise requires,-

(a) "Accreditation” means the process of evaluating, assessing and approving the
capabilities and capacities of a Bus Body Builder to consistently produce specified quality of

bus bodies by the competent authority;

(b)  “"Accreditation agency" means a testing agency notified under rule 126 of the rules
responsible for implementation of the process of accreditation under the supervision of

CMVR-TSC;

(c) "Act” means the Motor Vehicles Act, 1988 (59 of 1988);

(d), "Assessor" means a technical expert from the testing agency to carry out the
inspection of Bus Body Builders and bus bodies as per the prescribed noms, standards and

procedures;

(e) "Bus Body Builder (BBB)" means a fim engaged in the manufacturing of buses or bus
bodies;
H “Governing Body" means the Central Motor Vehicles Rules — Technical Standing

Committee constituted by the Ministry of Road Transport and Highways, Government of
India, to implement and monitor the function of accreditation of Bus Body Bui'der's

facility (hereinafter referred to as CMVR-TSC);

(g) “Rules” means the Central Motor Vehicles Ruies, 1989;

A

(h)  the terms not specifically defined in this order, but defined either in the Act or in the
Rules shall, uniess the context otherwise requires, have the same meaning as defined in the

Act or the Rules, as the case may be.
3164 6If1z~Yy
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3. . Application.- Accreditation of Bus Body Builders shall be applicable to all entities |ike
companies, individuals engaged in the activities of bus manufacturing or bus body Building of
M2 and M3 type of vehicles having seating capacity of thirteen or more passengers and all
types buses covered under bus code.

4. ~ Bus Body Builders- Bus Body Builders shall be categorised on the basis of the
activities undertaken by them as indicated in the Table given below:

[ Category Activities undertaken

A | Bus Manufacturer having capability to marufacture fully built buses
either of integral type or buses built on rigid chassis, based on their
own type approved designs and drawings.

B Bus Body Builder having capability to fubricate the bus bodies as
per_their own designs and drawings or zc per the drawings and
designs supplied by any third party or custorer. Bus Body Builder
of this category shall have fabrication . sapability and technical
competence. '

-

8. Responsibility. -

(1)  Testing agencies shall be responsible to plan, conduct and control the audit based
. on the request submitted by the Bus Body Builder and to generate the audit report
and to release the accreditation certificate.

(2)  Overall supervision and control of subject accreditation system shall be the
responsibility of the testing agencies. ;

6. Requirements.- Without prejudice to the stakeholders and no compromise on the

issue of road safety and environment the Bus Body Builder with complete
understanding of the spirit of the requirements shall organise his manufacturing -
facility and apply for the accreditation and.any issue of disagreement between Bus.
Body Builder and Accreditation agency shall be rescived on the basis of meritorious
technical evidence and justification.

7. Application for accreditation.- Every Bus Body Builder shall make an application in

the given Form No BBB:01 to any Accreditation agency, fumishing the pertinent
details and justifying the requirements.

(i) Description of types of buses built: Applicant shall furnish the details of types of

buses designed and built as weil as types of buses built as per the drawings and
design supplied by the customer as applicable.

(i) Manufacturing process: A flow chart showing a broad manufacturing process having

quality check points for inward inspection, in process quality check, and final quality
inspection shall be provided. Typical flowchart is shown for reference as Chart No
BBB:M g7

[Part 1—Skc. 3Gi)]
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‘ (jii) Manufactun‘ng facility: Manufacturing b)ant shall have - N

’»‘ . (a) at least one thousand Square meter areg having Covered work piace to

' ' (b)  adequate covereq pPlace and commensurate painting syster;:-to cany out bus:
(c) adequate ang commensurate welding facility to carry out quality body building -
(d) adeq'uate and commensurate aritirust treatment facility for protection against

i ‘ (e) adequate and commensurate waterishower faciiity to check leakages.
De‘ails of manufacturing facility shall be submitted in the following formet

Form No: BBB:02

(iv)

Details of quality controf facility shall be submitted in the following format:
Form No :BBB:03

Sl. No ’ Equipment [ Purpose Calibration Status

(v) Technical competence: There shall be adequate and commensurate technical

manpower can be maintained and fumished in following format:

Form No:BBB:04

fl Sl. No Manpower Area of | Experience Justification
l details expertise
f ;
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[Part [I—Sec. 3(i))] N

(vi) .

Details of Quality System Certification: In case manufacturing plant has accreditation

of Total Quality System (TQS) ISO/IS 16949 or Quality Management Systéf (QMS)
ISO 8001 and other supplementary quality systems like Environmental Management
System (EMS) ISO 14001, the manufacturer, shall ensure that all safety and
environmental legislative requirements are properly addressed in the quality manual

and a copy of quality manual of such quality system shall be submitted along with the

application.

-

(vii)  Production capability and plan: Every Bus body builder shall fumish the details of
installed production capacity, production track record as well as future production

(viii)

9

10

0

plans.

Bus Body type appruval: Every Bus Body Builder shall fumish the details of its own
or licensed type appraval certificates of bus bodies. In case, there is no type approval

certificate available, then future plan can be submitted.

Accreditation - system iplementation mechanism and its role- Accreditation
agencies shall be reszunsibie to implement subject Accreditation system by following
the laid down procedi:re. The process flow chart of accreditation is indicated in Chart

No BBB:07

Functions of the Accreditation agencies.- Accreditation agencies under the
supervision of designated person shall carry out following functions, aagmely:-

(a) Designated representative shall function as Head-Accreditation Dept of

particular Accreditation Agency.

(b) Head, Accreditation Dept shall supervise and control all
accreditation related activities.

{c)  Planning of assessments

(d) To invite and accept applications for accreditation from prospective

Bus Body Builders.

(e) To scrutinise applications and obtain additional information, if

required.
()] To nominate assessors to carry out audit.
(@) To compile assessment reports.

(h) To take the action of preparing and issue the final Accreditation

Certificate.
(i) To put up periodically the Accreditation Status Report to CMVR-TSC.

) To suggest the improvements in the accreditation system based on the

experience and feedback. )
(k)  Any other function as may be related to the activity.

Accreditation procedure.-
Application:

(a) The Bus Body Builder intending to get the accreditation shall apply to any )
Accreditation agency in the prescribed application form (Form No. BBB: 01) in
duplicate.

(b) The application shall be accompanied with such application fee as may be
decided from time to time by the CMVR-TSC.




% L

2 [ T [1—WvE 3(ii)] WA F1 TAYT : SR

A ; .
(c) While applying for accreditation, the Bus Body Builder shall ensure that all.

the details required as per clause 6 and clause 7 are included.

{d) Applicant shall ensure that the copies of the statutory and other required
documents are enclosed with the application. ’

(II) Acknowledgement, scrutiny and processing of Application:

(a) Accreditation Agency, on receipt of the application along with its
¢ enclosures and the requisite fees, etc. shall issue an acknowledgement along with
receipt to Bus Body Builder allotting unique Customer Registration Number
(CRN)..to Bus Body Builder, o be used in future for reference and
) comrespondence.

(b) The preliminary scruting of the application shall be done by accreditation
department of testing agency. Additional information or clarification, if necessary
can be sought. If there are gross shortcomings, the Bus Body Builder shail be
asked to comply with the requirements and shal resubmit the application with
Compliance Report.

(c) If the application is found to be generally in order, the same is considered for the
assessment.

(d) The Bus Body Builder shall be asked to remit the assessment fee accordingly
thereafter. ;

(1) Assessment: ‘

(a) On receipt of assessment fee, Accreditation Agency will nominate assessors
and plan the schedule of assessment.

(b) The Bus Body Builkdet shall be informed about the final schedule of assessment
and the information about Assessment Team.

(c) The Assessment Team will carry out the audit of the Bus Body Builder.

(d) Once the assessment is completed, the Assessment Team shall submit the
Assessment Report, jointly prepared by the team to the Head, Accreditation
Department. Head, Accreditation Department shall review the report and
recommendations of the assessment team and prepare final recommendation

i for release of accreditation certificate.

(e) Non-conformance found during assessment shall be informed to Bus Body
Builder. The Bus Body Builder shall decide about the proposed comrective action
and correction within a definite time schedule which shall not be more than six
months. Accreditation agency shall monitor the progress of compliance with

! areas of non-conformity.

() Assessment Team shall close nonconformities on submission of documentary
evidence of corrective action with or without verification visits at the Bus Body
Builder’'s cost.

(g) Based on the information gathered during the processing of the application, the
assessment report, additional information gathered during assessment and the
subsequent verifications, the final recommendation of Head, Accreditation

: Department of Accreditation Agency, Accreditation Certificate shall be prepared
i in Form No BBB:05 and released to the applicant

(h) Each certificate shall be signed by the Head, Accreditation Depariment and the
Director of the Testing Agency. :

374 G2 -5
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11.

12.

14.

15.

16.

Surveiliance Audit.-

(2 Accreditation agency shall conduct surveillance audit once in thre€ years of
each accredited Bus Body Builder.

(b)  Surveillance audit is aimed at examining whether the accredited Bus Body
Builder is maintaining all the requirements claimed or declared in the
Application.

{e)  Accreditation agency shall inform the accredited Bus Body Builder about the
surveillance assessment and the surveillance fee to be paid in advance;,
at least three months before the due date for surveillance visit and the Bus
Body Builder shall confirm its readiness within thirty days from the date of
receipt of such intimation from the Accreditation agency.

(d) The Bus Body Builder may request for change in category while confirming
its readiness. ; ‘

(e) Same procedure as detailed in clause 10 shatt be followed to carry out
the assessment, approval and release of certificate of compliance.
Format of the compliance certificate shall be as per Form No BBB:05.

Audit of QMS or TQMS Certified Bus Body Builder-~ The applicant or Bus
Body Builder holding valig certificate for Total Quality System (TQS) 1SO/NS 16949
or Quality Management System (QMS) 1SO 9001 may request for issue of
accreditation certificate on document audit. To avail thie facility, the applicant has to
ensure that all the provisions of the rules are properly addressed in the Quality
Manual and implemented and followed i; the quality system. Accreditation agency
shall study the documents and records and, if satisfied, release the Accreditation
Certification on the basis of document appraisal.

Change of accreditation agency.- The Bus Body Builder can change the
Accreditation agency by obtaining no_objection certificate from the earlier agency
while applying to the new agency. In case the applicant is unable to obtain the no
objection certificate, the new Accreditation agency may approach the previous
Accreditation agercy to seek written permission.

lssuance of accreditation certificate and validity of accreditation cerfificate. © After
WWMMMMMme:ma

No. BBB:05: provided that the Bus Body Builder accreditation certificate shall be valid
subject to successful continued compliance through surveillance audit.

Extension or reduction of scope of accreditation.- A Bus Body Builder, if k so desires,
mmmmmmmmwmmmmmwm
accreditation from category ‘A’ to category ‘B’ or vice versa. For this purpose, the
Accreditation agency shall assess the Bus Body Builder during surveillance audit
or may organise a supplementary audit or a special visit and, based on the findings
further recommendation for extension or reduction of scope of accreditation shall be
made to CMVR-TSC. Based on the approval, the Accreditation agency shall
communicate to the Bus Body Builder through certificate of extension of accreditation.

Supplementary or special visit- The Accreditation agency may conduct a
Supplementary or a special visit at any time during the validity of accreditation in the
following circumstances, namely:-

(a)  change in category:; or

[PaRT II—Sec. 3(ii)] A,
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17.

18.

19.

20.

21.

22.

(b) misuse of accreditation certificate; of

(c) on receipt of a complaint, for the verification of facts; or
(d) in any other circumstances as may be decided by the Accreditation agency.

Voluntary withdrawal.- The Bus Body Builde
of accreditation, may discontinue f accreditation

request to the Accreditation agency- If the Bus Body Builder subsequently decides to

obtain accreditation status, it shall be treated as @

Builder shall have to pay the fee for gapplicatjons. and expenses on assessment
as applicable at the time of submission of fresh application. i

- " The Bus Body Builder may appeal against any decision of the
Accreitation agency refusing to grant or continue accreditation or any meauer relating
theretc to the Chaimman, CMVR-TSC whose decision shall be final-and binding on all

parti€.s.

Confidentiziity.-

Liability.-
the Bus Body Builder may suffer as a result of
withdrawal of itati
circumstances beyond the control of the Accreditation agency.
Amendment to the policies and procedures.-
recommendation regarding the policies and

accreditation, maintaining accreditation, and conducting surveillance audit.

Fees for Assessment of Bus Body Builders.-
consultation, propose 2 uniform fee structure which

by CMVR-TSC and such fee structure may be revised from time to time with the prior

approvai of the CMVR-TSC.

Accreditation agency officials shall be required to maintain
strict confidentiality of the information gathered regarding the Bus Body Builders
during the process of evaluation for grant of accreditation. ¥ 3

Accreditation agency shall not be responsible for any damages, which

accreditation or time taken in communication of decision or any

The CMVR-TSC may at any time make

Accreditation agencies shall, in mutual

r, at any time during the validity .
voluntarily by making a written

ﬁahaccreditation.andmeBus

refusal to grant or subsequent i

ures related to grant of

shall be considered and decided
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[Par 11—SEC. 3’&5]

a——

APPLICATION FOR ACCREDITATION OF BUS BCDY BUILDERS
(To be filled by applicant Bus Body Builder)

1.0 ‘ Name & Address of the Bus Body Builder
Telephone No.
FaxNo. ;

I
20 Factory Address
Telephone No.

Fax No.

e .

Email id i

Emailid -

7

Form No: BBB:01

ﬁ___.._J.. = y
5.0 Factory R istrahoﬂcmﬂ'natedetads

6.0 | Installed mntﬂadu%w&um plan
7.0 Details of land, building, 2d and uncovered area

8.0 Technical Competence i

8.1 Details of manpower {reference Form No BBB:04) to establish
technical com nce.
80 Detatls manufacturing machinery and equipment. (reference

) Form No BBB:02) to establish manufacturing capability
10.0 Details of Inspection T Test Equipments / Instruments (reference
Form No BBB0O3 to establish qualt of the

110 |Are you certi
16949/ Quality Management System (QMs) 150 9001. if yes,
furnish a copy of the certificate and quality manuai.
Details of type approval of the Bus Body design along with a
certificate

‘m
rtified under Total Quality System (TQS) ISONS

Note: This format is a guide line format. The applicant shall attach details of each
nqulmmntupanhiytomhappllcmwnmm application more informative. -

Authorised signatory

{on behalf of the company)
Name :
Designation

Date
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Form No: BBB:05

TESTING AGENCY LETTERHEAD AND LOGO

CERTIFICATE OF ACCREDITATION/ COMPLIANCE

‘ Accreditation/Compliance Cerificate No. OOXXXX Date:

Consequent to the power conferred on Accrediiation Agency vide order No S.0. 425 (E)
dated 23" March, 2007 of the Ministry of Road Transport & Highways, Government of India.
onsite inspection audit has been carried out to arsess the capability of the manufacturer o
build bus bodies as per the requirements of the quiding Notification. Based on the findings,
subject Certificate of ‘Accreditation of Bus Body Euilder has been released. )

10 | Name of the Bus Body Builder

20 | Address, Telephone number, Fax numser & E-

mail id.

3.0 | Plant Location i

' ' Telephone & Fax No.

20 | Contact Person, Designaiion & Contact Details

5.0 Letter/Application No. & Date
79[ Assessment Date

0 | Brief Audit summary Report

90 | Approval for Accreditation/ Continued
Compliance as Bus Body Builder

10.0 | Date of Issue
11.0 | Continued Compliance (Surveillance ) due date

DIRECTOR OR HEAD

* ‘ HEAD — ACCREDITION
TESTING AGENCY. TESTING AGENCY

7€ U GI/]Z“ &
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Chart Ng : BBB:06

TYPICAL REFERENCE FLOW CHART

e

Raw materials

flooring material, interior lights, cables rubber/polymer material etc) ¢=@I1

( Like Paints, vamnishes, specialty chemicals, Tubes, sheets, angles, plywood, glass,

BOF Chassis © V Assembly of Chassis ‘
1 ' | (Axte, Engive, Power train, frame) ©*
5 ¥ i R’ -
‘ .. BusBody Fabrication
L (Floor, Roof, Side, Front and Rear Structures, Structures on Wheel Housing.) ®@~€11
' v
— 2
| Sub assemblies, Assemblies, BOF Items (Like Seat, window frames, Doors, Lights, FRP
l itemns) 11
: !
Flooring and Paneling
(Flooring, Side paneling, Roofing Interior Paneling, Cabling/air conditioning) ®2~©
g, RO ——————

q

' Painting
(Cleaning and degreasing, Anticorrosive treatment, painting, drying) ®©
v : .

' Assembling ;

(Seat, Windows, Doors, Light fittings, Glasses, Wipers, Light and Light signaling devises) =

en .
: 1
L 2l Inspection, Leakage Test, Road Test ©°11 s
____________.——-———';*

Fadures and Tompiates =
Surface Treatment Process 28 8PF ble _
input material inspection I_
Dimensional check: R
Vil Inapachs T
Performance check u _

P
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